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Order No,2, Dated 23,2,93,

we find that the applicant here is a
remyer of Rly, protectica force peing a constable.
In view of this, the Rly, protection fdrce
veing an Arwed force of the Union,the Tribunal
rac no jurisdiction to entertain the dispute,

In view of this,learned lawyer for the petiticner
does not want to press this petiticn,

It is supmitted by him that the IpQ
may oe returned to him, This may be returned if
it 1s permissible under the accounting ru,l‘-;s.

I'ne petition is accordingly disposed of.
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